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NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH
KOLKATA

C.P.N0.23/2009
Present: Hon'ble Member (J) Shri Vijai Pratap Singh
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Ld. Counsel for the petitioner and the Ld. Pr. CS for the
respondents are present.

Both the parties have filed Terms of Settlement and joint
request has been made that the petition is to be decided in Terms of
Settlement.

ORDER

Prayer is allowed. Petition is decided in terms of settlement.
Terms of settlement shall be part of the decree. All interim orders, if
any, are hereby vacated.
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Member (J)

~—(Vijai Pratap Singh)




